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pUBLIC ANNO

{Under Regulation gofth

(Insolvency Resolution Process or
FORTHE ATTENTION OF THE CREDITOR

CULARS __-

uP1992P
Registered Offi ‘Arazi No. 153, Amitech Industries
) of Corporate Complex, Vil Khanchandrapu",
Tehsil : Akbarp  Post: Rania,

! ” Akparpur, Post: Ra :
Kanpur D hat-209304, Up A
6 |nsotvenc¥ Commence 03!19/2019 {copy of order
respect 0 Corporate Debtor received on 34/1012019)
Estimated date of closure of MARCH 31, 2020
Resolution Process. :
of the WMR. ADITYA GRAWAL,
BRUIPA-00

Name And Registration Number Al
Insolvency Professional Acting As interim | Req No.-! A-001
lP-PO0529!2017-18110954

Insolvency

kf
%

10

‘ m Resolution Professional
o |Address and e mail of fhe interim 5 Azad Nagar
resojution professional as registe 208 002
with the poard. ityab5@g
il to be used for Al
o,

Address and E-mall
nce with the \nterim

Corresponae! ,
rofessmnat.

SUBMISSION OF CLAIMS.

Classes of Creditors, I Ay, Under Clause
(0) Of Sub-section (6a) of gection 21, A
Certained BY The Interim Resolution

Resolution P

[AGTDATE FOR

Profession_.
. Names Of [ngolvency Professionals
el \dentified To Acts As Authorised
2019 Representative 0f Creditors In AClass
5| | {three Names For Each Class) )
14 |(A) Relevant Forms and (B) Detalls df
authorized representatives are avallable at - _
oo | | Tre order of NCLT was made available o the Interim resolution
@1 rofessional on October 04, 2019 hence 14 days there from.
_ 06 Notice is hereby given thatthe National Company Law Tribunal.A\lahabad has |
ordered the commencement of a corporate insolvency resolution process of
T the Amitech Textlles Limitedon 03.10.2019.
- ach Textiles Limited aré here by called upon to subrmit
oen days from the

The Creditors of Amitech Textle
< < with praof on or beforé 18.10.2018 falling fourt
ppointmenl of the interim res ution profess'\ona\ 1o the interim resolution
professional atthe address mentioned againstentry No.10.
itors shall subrit their proof of ciaims by electronic means

The financial cred!
only. o
All other creditors may submit the claims with proof in person. by post of by
electronic means.

) downlgaded from *downloads’ sectionat

e 74| | Fom for submission of claims cand
www ibbi.gov.in.
ormisieading proofs of claims shall attract penalties.

p o T Submission of false
l im.ommm [TYA AGRAWAL
:Kanpur N | INSOLVENCY PROFESSIONAL
i AFR not to process any transactions WL




